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SHRI NARESH GUJRAL (Punjab): Sir, the hon. Member has raised a very
important and sensitive issue. We all associate with that and 1 would request the

Minister of External Affairs to make a statement in the House in this regard.

Need to amend the New Advertising Policy declared
on the 15th of June, 2016
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SHRI VIVEK GUPTA (West Bengal): Sir, I also associate myself with the matter
raised by the hon. Member.

SHRI BHUBANESWAR KALITA (Assam): Sir, I also associate myself with the

matter raised by the hon. Member.
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MR. DEPUTY CHAIRMAN: Okay, you have associated.

Alleged fraud amounting to ¥ 302 crores in a branch of the

Indian Overseas Bank in Chandigarh
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+ Transliteration in Urdu script.



